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we. CT-3-0002-2022-Sec-1-Wht (CT) (44). 2a Wa, Feaqyes Ae sik Sar Hr afetfraqs, 2017 (2017 wr 19) 

(ia gah Gea ga aifegert 4 saa afefran er rear) al UAT 168m ary Vlad UHtpa Are sik Bar ae arferhray, 
2017 (2017 1 13) Sl INT 20 Ski wed eifacal ar yar acd Be, Ue ae feel wy, ga fas at aftepr Hae 

WH-U-3-32-2020-1-48a(67), feats 5 fearar, 2020 sik after sais WH-C-3-07-2021-1-Tha( 26), feria 10 3, 

2021 & Fife aR Hd EYL — 

G) Teas fae Te eS HY Mea HL A Tes BT SF TY SS AT A STANT Pepu HT Wea STye Tl age & fea 

fara ad 2017-2018 & fau an at safiy & Gar Ff aq fears at amt 73 sl STEMI (9) aia 

sea at HE few ae 73 Bl STMT (10) & seis fare aaa-dim a 30 fara, 2023 WH 

face aadt 2; 

Gi) Tera Uiaera at age b fee saa afer wt are 73 Bl Ste (9) aris area GR HMI Hh fore Sa 

starrer at at 73 lt See (10) & aes aT arate st dort & fee 1 Arf 2020 F 23 Heat 

2022 dH Ht aale Ht sqafsta edt 2. 

Gi) sad afetras at ere 54 a ar ss & ares wfc aneer ciitaa ae ch few vite at safer et Serer 

me A 1 Are 2020 G 28 wad 2022 am al safes at soafsta Hadi 2. 

2. ae after 1 ard 2020 8 yeu aaa srt. 

Fee h US HAT FIA Sea, 

amt. Ut. sitanea, esata. 
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BH. CT-3-0002-2022-Sec-1-Wha (CT).— Ra & Pisa } sree 348 ch Gos (3) * areca A, ga sea at 

aft mA CT-3-0002-2022-Sec-1-05 (CT) (44). fei 20 Geng 2022 a1 fish stare eau & ifs ae 

WaeErT Werfera fear sre €. 
TART UT AA STM SMAAK, 

an. uh sitar, stars. 

Bhopal, the 20" July 2022 

No. CT-3-0002-2022-Sec-1-V (CT) (44).—In exercise of the powers conferred by Section 168A of 

the Madhya Pradesh Goods and Services Tax Act, 2017 (19 of 2017) (hereinafter referred to as the said Act) read with 
Section 20 of the Integrated Goods and Services Tax Act, 2017 (13 of 2017) and in partial modification of this 
Department's notification No. F A-31-2020-1-V(67), dated the Sth December, 2020 and No. F A 3-07-2021-1-V(26), 
dated the 10th June, 2021, the State Government, on the recommendations of the Council, hereby,— 

(i) extends the time limit specified under sub-section (10) of Section 73 for issuance of order under 
sub-section (9) of Section 73 of the said Act, for recovery of tax not paid or short paid or of input 
tax credit wrongly availed or utilized, in respect of a tax period for the financial year 2017-18, up 
to the 30th day of September, 2023; 

(ii) excludes the period from the 1S¢ day of March, 2020 to the 28th day of February, 2022 for computation 
of period of limitation under sub-section (10) of Section 73 of the said Act for issuance of order under 
sub-section (9) of Section 73 of the said Act, for recovery of erroneous refund; 

(iii) excludes the period from the 1S¢ day of March, 2020 to the 28th day of February, 2022 for computation 
of period of limitation for filing refund application under Section 54 or section 55 of the said Act. 

2. This notification shall be deemed to have come into force with effect from the 18¢ day of March, 2020. 

By order and in the name of the Governor of Madhya Pradesh, 

R. P. SHRIVASTAVA, Dy. Secy. 
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